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28.9.1995. 

Hon. Mr. S. Das Gupta, A , M. 
H on, Mr • T • L. Verma , J • M. 

O.A. No, .. 

Shri A. K.Dave counsel for the app licant has moved 

a Misc. i'\pn lication No , 2503 of 1 995 seel<inq '·ithdrawal 

of this O.A. on the gro und that the applicant does not 

want to Pkrsue this matt er. In viev· of this , the Mise. 

Ap p lication is a ll01:ed. The Or iq ina 1 Apo licat ion is 

di smis sed as y·ithdrawn. 

J.M. 
~ 

A.M. 
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